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Li.K.Vaidh & 7 others. .. Applicants
vs.

Union 6f India and ors. .. Respondents

.Cozam Hon'ble Shri Justice D.K.Dhaon,

Vice-“nairman.

Hon'ble Shri M.Y.Priolkar,
Member (A)

Appearances:

L
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s it is not necessary ‘to call

1. Mr.M.M.Sudame
Acdvicate foer the
Applicants.

2., Mr.Ramesh ~arda | , S
Counsel for the : ..
Nespondents.

Gial, JuoGholT : Date: 18=-9-199Z

{Eer S.K.<haon, Vice-Chairmanf

Tnis' is an application on

behali of four set of persons cesiring

appointments'on compassionate ground.

Annexure Vi to the application

ie the order passed by the Assistant “orks

Manzger on behalf of the General Manager
refusing the request of the apulicants to

give tuenm snimpassionate appointments.
3 Mr.Ramesh Yarza has put in
pearance on behali of the respondents and

appe
ard. In v1ew of th order we are

BuFOKE THE CENIRAL ADMINISLAATIVE YRIBUNAL/fEf:)
q

has been hs

about to pa=
for a reply.
4, . The order does not disclose‘

any reasons as to why the department has not

found it expedlent to give an app01ntment

to any of tne applicants. The order therefore)

The General Manager shall
002/—

is not sustainable.
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deal with the matter himself and pass a gpeaking
order. He shall do so within a peried of cne
month from the date of receipt of a certified
cepy of this order from anyone of the applicants
and forward a copy of the order to anyone of

tre appli&ants'within a beriod of two weeks

-

frox the date of passing of the same. Applicant

.- may transmitecertified copy of this order to the

Gencral Manager under Regd.Fost AD.

5. With these directions the appli=
cation 1s disposed of but witho&t any order as

to costs.
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